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break-up <rf the figures as to  bow 
much out of this w u  spent in col-
laboration with the India-Stanvac Co, 
for drilling in West Bengal, how a u A  
was spent by the Central Government 
and how much by the Stanvac C o’

Shri K. D. Malaviya. I am sorry, I 
mentioned a figure of Rs 12 crores 
That is exclusive at the amount spent 
by the Assam Oil Co, and if we take 
that also into account during the last
9 or 8 years, the amount spent would 
be roughly Rs 16 to Rs 17 crores 
Out of this sum, about Rs 6 crores 
have been spent by the Ind-Stanvac 
project in Bengal m which we are 29 
per cent shareholders and about Rs 4 
to Rs 0 crores in oil exploration m 
Assam by the Assam Oil Co, com-
pletely, but now we are 33-1/3 per 
cent partners with them and, there-
fore, adjustments are being made So 
far as the Oil and Natural Gas Com-
mission is concerned, it has spent 
Rs 5 to Rs 6 crores so far in estab-
lishment, training, organisation and 
in exploration etc

Shri Ram Krishan Gnpta. May I
know whether the drilling of any well 
has been stopped so far’

Shri K. D Malaviya: When drilling
completed, it is always stopped

Shri P  C Borooah. May I know 
whether the Assam Oil Co, has got 
any injunction against the Govern-
ment of India m regard to oil explora-
tion in Assam’

Shri K D. Malaviya Well, recent 
ly, the Assam Oil Co challenged the 
right of the Oil and Natural Gas 
Commission by a writ of mandamus 
in the Assam High Court 1 suppose 
the case is still going on I am not 
•ware ot the position just now

Shri Namyaaankntty Me non:
question was not answered, Sir

Mr Dep»ty-8peaker: The hon Mem-
ber stay take some other opportnnih

*883..

Shri Harish Chandra 
Mathur:

Shri D. C. Sharma: 
Shri L  Achaw Singh: 
Shri Jhnlan Sinha:

Will the Minister of Finance he 
pleased to refer to the reply given 
to Starred Question No 767 on the 
2nd March, 1959 and state

(a) whether the scheme for exper- 
ditioub disposal of pension cases has 
been finalised:

(b) what are the mam features of 
the new procedure evolved:

(c) what is the present position re-
garding arrears, and

(d) when are these arrears likely 
to be cleared’

The Deputy Minister of Finance 
(Shrimati Tarkeshwari Sinha): (a) As 
explained m the answer to Starred 
Question No 767, the scheme was u> 
two parts, viz procedural and altera-
tion of ceitain basic rules relatmg to 
pensions The procedural part has 
been finalised The alteration of rules 
will be considered after the report of 
the Pay Commission has been received.

(b) A statement showing the main 
features is laid on the Table of the 
House [See Appendix II, annexure 
No 127]

(c) As on lbt February, 1959 there 
were m all 1,973 pension cases of Cen-
tral Government employees which 
were pending for over one year after 
retirement of the employees concern-
ed

Id) It »  not possible to give any 
definite estimate of the tune which it 
would take to finalise the pension 
cases in arrears Efforts are, however, 
being made to get these canes expedit-
ed

Shri Harish Chandra Mathur. Will 
the hon Minister explain how the 
Pay Commission is concerned with A* 
expeditious disposal of the cases My 
question was regarding the expeditioua 
disposal of the old cases What is the
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w ta w io i that has been given to tb t 
Central Pay Commission? May I also 
know whether that recommendation 
from the Central Commission will 
form part of its report or whether a 
separate reference has been made and 
a separate answer will be given?

Shrbnati Tarkeshwari Sinha: All
these matters are there and we will 
know what we are going to do about 
them only after the Pay Commission 
examines these things. As the hon. 
Member knows, a high-power com-
mittee has been appointed to go into 
the details and it has submitted its 
recommendations which involves basic 
changes in the old set-up. Therefore, 
all this has been referred to the Pay 
Commission.

Mr. Depnty-Speaker: The question 
was whether their recommendations 
would also relate to the expeditious 
disposal of these cases.
Shrimati Tarkeshwari Stadia: Cer-
tainly, Sir, because it will involve 
basic changes in the pattern

Shri Harish Chandra Mathur: What 
concrete steps have been taken to 
expedite the disposal of the arreai 
cases? Would the hon Minister give 
uncertain figures which would indicate 
that there has been any substantial 
improvement*

Shrimati Tarkeshwari Sinha: The 
figures that are given in my original 
answer give the arrears still pending 
The arrear cases have been reduced 
in all these few months So far as 
the procedural alterations are concern-
ed, a statement has been laid on the 
Table of the House. This would 
indicate that certain actions have been 
taken and that the matter is engaging 
the attention at the highest level

Shrimati Farvathl Krishnan: How
many of these pending cases are more 
than three years old?

Shrtaaatl Tarkeshwari Sinha: I have 
stated in answer to (c) that there were 
1973 cases pending for more than one 
year

Shri Damani: Just now the hon. 
Minister has said that action has been

taken to expedite the cam . C at S 
know how many cases had been dis-
posed of in the last three months and 
also in the previous three month*?

Shrimati Tarkeshwari Sinha: I Ha
not in a position to give the monthly 
figures.

Shri Harish Chandra Math nr: if  tfe*
hon. lady Deputy Minister would have 
a look at the statement laid on the 
Table of the House, she will find 
it does not relate to the disposal d  
the arrears but it relates to the pro-
cedure for the disposal of the 
m future. My question is what specific 
steps have been taken to clear the 
arrears—it is not for the future caasa 
or procedure—and what is the result 
of these specific steps taken*

Shrimati Tarkeshwari Sinha: All
these questions are part of the whole 
total proposal and cannot be divided 
into parts.

Shrimati Parvathi Krishnan: My
specific question was this. How many 
cases were pending for more t h u  
three years? But the hon Minister's 
reply related to cases pending for more 
than one year. More than one year 
may even mean thirteen months. 1 
want to know specifically cases which 
are three years’ or more old.

Shrimati Tarkeshwari Sinha: Ifaat
information is not with me at present 
but if the hon. lady Member want* It 
I shall certainly supply it.

Shri Harish Chandra Mathnr: May 1
request the hon Minister to have a 
look at the statement laid on the 
Table’

Shrimati Tarkeshwari Sinha: I h a n
looked at the statement and then only 
I have laid it on the Table of the 
House (Interruptions.)

Mr. Depnty-Speaker: Order, order. 
This would not be permitted here 
during the Question Hour

Shri Panlgrahl: May I know the
number of cases which have been dis-
posed of’

Mr. Depnty-Speaker: For any parti-
cular period*
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Hint— ff fMUMbwut Siaha: it is 
being done from year to year.
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Dr. M. 8. A&ey: I want to under-
stand the meaning ot the word In this 
question. Is it

”T«rr TPTsrrn” or "W i varrcrrir"

Shri Hnmayiu Kablr: It is 

"«wr TTfrflrT«r”

Ineome-TKX from Foreign Shlfptes 
Concerns

t
(* Shri Sadlun Qapta:

*f88.  ̂ Shri Mohammed Elias:
^  Shri Anrobindo Ghoaal:

Will the Minister of Finance bar 
pleased to state:

(a) whether it is a fact that many 
foreign shipping concerns have failed 
to make deductions of income-tax pay-
able by their floating staff in our 
country under sections 7 (i) and 18 of 
the Indian Income-tax Act;

(b) the arrears of income-tax pay-
able by such floating staff;

(c) the steps, if any, taken by Gov-
ernment to realise such arrears; and

(d) how many foreign shipping con-
cerns have agreed to pay off such 
arrears and the amount of arrears 
which is expected to be realised?

The Deputy Minister of Finance- 
(Shrimati Tarkeshwari Sinha): (aV
Foreign shipping concerns whose ships 
merely touch the Indian Ports are 
not being called upon to make deduc-
tions of income-tax from the salaries 
of their foreign-based floating staff. 
This is in consonance with inter-
national practice Recently, however, 
the question has been raised whether 
this practice is covered by the law a; 
it stands and the matter is under 
examination




